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Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk FactorY Road

Rajbagh, Srinagar, 190 008

a

The Consultant Judicial,
Hon'ble National Green Tribunat,
Principat Bench,
New Dethi.

No: JKpCC/NGT/OA 5$t22+o- + I Date:- lB -os-zozs

Sub:- Hon'ble NGT order dated 15-05-2024in OA No. 54312024 titted

"Raia Muzaffar Bhat Versus MoEF".

Sir,
ln comptiance to the directions of Hon'bte National Green Tribunat,

principat Bench, New Dethi order dated 12-12-2024 in oA No. 543/2024, lhe

Comptiance Report of the J&K Pottution Controt Committee is submitted

herewith.

It is therefore, requested that the Comptiance Report may kindty be taken

on record and pl,aced before the Hon'bte NGT for consideration.

Your faithfutty,

Enc[:- As Above
a6q-%?.A*c'^

(Ghansham Singh)JKAS
Member SecretarY I 8' ) '2s

J&K PCC

Copy to the:-
1) Sh. G. M Kawoosa, Additionat Standing Counse[ for UT of Jammu and

Kashmir, New Dethifor information and necessary action.
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Before the Hon'bte Nationa[ Green Tribunat
Principat Bench, New Delhi

Originat Apptication No. 543 ol 2024

IN THE MATTER OF "Raja Muzaffar Bhat Versus MoEF & Ors".

Report on behalf of Jammu and Kashmir Pol.l,ution control committee in
pursuant to the Hon'bte Nationat Green Tribunat, Principal Bench' New

Dethi order dated 12-12-2024 in oA No. 54312024 titted Raja Muzaffar Bhat

Versus MoEF & Ors,

Background:

That the Hon'bte Nationat Green TribunaL vide Order daled 12'12'2024 in

OA No. 543 ol 2024 directed as fottows:-

The Commlssloner, Srinagar Municipal Corporation

appeared virtuatlythrough VC and indicated steps beingtaken

by the Municipal Corporation. He indicated that waste to energy

ptant which was supposed to be establish ed could not be taken

up due to the failure of the deveLoper. Based on the response

given by tf,e Cornmlss ioner, we are of the opinion that no

positive steps to address the solld waste, the leachate issue, or

the sewage problem are being taken by the authorities. The

effluent discharge is directly enteringthe streams and the river.

Hence, there ls complete violation of MSW rules, including the

Water (Prevention and Control of Pollution) Act 1974. The

Member Secretary, JKPCC, also appeared virtually and assured

that he would also take action against the violations.

8. Taking into consideration the serlousness of the issue, the

Commlssloner, Srinagar Municipal Corporation is directed to

provide a time-bound action plan to mitigate the situation on a

95L"'-
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Status Report:
ln compliance to the aforesaid directions of Hon'ble NGI Principal.

Bench, New Dethi, RegionaI Director, Pottution ControI Committee, Kashmir

was asked to submit the Environmentat Compensation formatwith respect to

the violation of Sotid Waste Management Rutes, at the site vide letter No.

J KPCC/SC-A/O A543 I 2025 I 21 37 dated 24-02-2025, fottowed by re m i n de r N o.

JKPCC/Sc-A/OA543/2025/2181 dated 05-03-2025 (copies enctosed as

Annexure-l & 2).

The Regionat Director, Pottution ControI Committee, Kashm ir submitted

the EnvironmentaI Compensation Format in respect of Landfill site Achan,

Srinagar vide letter no. PCC/RDK/LS(NGT)/2025/82-83 dated 10-03-2025

(copy enctosed as Annexure-3).

The case for assessment of Envlronmental Compensation was

forwarded to the Technical Advisory Committee (TAC) of J&K pCC for expert

assessment and evatuation of EnvironmentaI Compensation. The Technicat

Advisory Committee recommended for tevying of Environmentat

Compensation in respect ot 47SfPD (600-125 TpD) for a period of 1805 days

amountingto Rs.1262.07 /- lacs (RupesTwetve crore Sixty-two lacs and seven

thousand onty) w.e.f 01-04-2020 to 10-03-2025 for viol.ation with respect to

Municipat sotid waste Management Rutes by srinagar Municipat corporation.

Accordingly, a Show Cause Notice for tevying of Environmentat

compensation in respect of 475 TpD (600-125 TpD) for a period of 1805 days

amountingto Rs. 1262.07 / - [acs (RupesTwetve crore sixty-two [acs and seven

thousand onty) w.e.f 01-04-2020 to 10-03-2025 has been served to the

{.<t-,^-
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mission mode. Further, IKPCC is hereby directed to initiate
action against the violations.
9. A report by the Commissioner, Srinagar Municipal
Corporation and Member Secretary, IKPCC shall be submitted
at least one week before the next date of hearing."
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Commissioner, Srinagar Municipat Corporation with the direction to show

cause within 15 days from the date of issuance of the notice as to why

EnvironmentaI Compensation proposed and recommended by the Technicat

Advisory Committee of J&K PCC, on the basis of 'Pottuter Pays' Princip[e' (PPP)

in terms of directions of the Hon'bte National Green Tribunat be not imposed

upon him, vide J&K Pottution Control Committee letter No. JKPCC

I Lg / 2O25lAc h a n D u m p i n g site / 221 o -2213 d ated 1 5-03-2025. (A C o py of Sh ow

Cause Notice and Environmenta[ Compensation catculation sheet are

enctosed as Annexure- 4).

ln terms of the aforesaid order of the Hon'bte NGT, the Commissioner,

Srinagar Municipat Corporation was atso asked to ensure timety submission of

Time Bound Action Plan to the Hon'ble NationatGreen Tribunatwith intimation

to this office vide tetter No. JKPCC/Sc-A/OA5431202512172dared 01-03-2025,

fottowed by reminders dated 12-03-2025 and 17-03-2025 (Copies enclosed as

Annexure-s & 6).

The Commissioner, Srinagar Municipal. Corporation, Srinagar has shared

a copy of time bound action ptan entisting therein different activities to be

undertaken for remediating the situation in fol.l.owing four phases commencing

from January 2025 to March 2027 which is briefty summarized as under: (Copy

of the Action Plan enctosed as Annexure-7).

Phase Duration of period Activities

1 St 0-6 months (January

)une 2025
Operationatization of Leachate
treatment plant, Ptantation for buffer
zone, fumigation and dust controtetc.

2nd 6-12 Months (Jul.y

December 2025
Expansion of composting capacity,
MRF, strengthening of monitoring
controts, construction of C&D facitity.

3rd 12-24 Months (January
2026 - December 2026.

Bio-mining of tegacy waste, Refuse
Derived Fuet (RDF) Ptant, MRF

expansion comptetion.

g6b"^-
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4th 24-36 Months (January
2027 - March 2027.

100% scientific waste Processing,
finatization of bio-mining, expansion
of Green Buffer Zone etc.

ln order to ascertain the current status of action taken by the

Commissioner, Srinagar Municipal. Corporation, Srinagar, the Regionat

Director, J&K PCC was directed to conduct site inspection atongwith Divisionat

Officer, J&K PCC concerned and check the steps taken and progress made by

the Commissioner, Srinagar Municipat Corporation vide J&K PCC letter No.

JKPCC/SCA/NGT/OA1202512263 dated 15-03-2025 (copy enctosed as

Annexure-8).

The Regionat Director, J&K Potl.ution Control Committee, Kashmir has

submitted his report vide tetter No. PCC/RDKlPSl2O24l245-46 dated 18-03-

2025 (Copy enctosed as Annexure-9).

Regarding initiating of civit action against the officers responsibte for

viotations under the provisions of the Environment (Protection) Act, 1986, it is

submitted that the detaits of the officers who have remained posted as

Commissioner, Srinagar Municipat Corporation from 2017 onwards has been

obtained from the concerned quarter as per the detaits given betow:

S.
No.

Name of the Officer Period of posting

1) Dr. Shafqat Khan 1 0-02-2017 to 24-1 0-2017

2) Mr. Reyaz Ahmad Wani, JKAS 25-1 0-2017 to 13-08-201 8

3) Mr. Peerzada Hafizuttah Shah 1 3-08-201 8 to 1 3-02-2019

4) Mr. Mir Tariq Ati, IAS 1 3-02-2019 to 04-06 -2019

5) Mr. Khurshid Ahmad Sanai,
J KAS

06-06-201 9 to 06-02 -2020

6) Mr. Gazanfar Ati 06-02-2020 to 01 -03-2021

7) Mr. AtharAamir Khan, IAS 01-03-2021 to 08-01 -2024

8) Dr. Owais Ahmad, IAS 08-01-2024 to titt date

qFAt""'
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Some of the officers from the above have been retired from the

Government Services. The J&K PCC is in the process of drafting of comptaints

and getting them tegatty vetted for fitting the same before the competent

f o ru m/Adj ud icati n g Off ice r.

It is therefore, humbty prayed that 3 weeks more time may kindly be

granted for tiling the comptaints before the competent forum/Adiudicating

Officer.

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte National Green Tribuna[ for

consideration.

ton"Rn6"%tkilUf,i-*'ll"rno"i s"" re-a'v 
t 8')' >9

J&K PCC
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191-2472881.2476925
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Avrnexrrtz- 1

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

J&X PCC

NEW DELHI 2024

The Regionat Director,
i&K Pottution ControI Committee,
Kashmir.

No: JKPCC/SC-A tot sasrzozsr *\fi, Dated:2?-oz-zozs.

Sub:- Hon'ble NGT Order dated 12-12-2024in OA 54312024 titled Raja Muzaffar Bhat
Versus MOEF & Ors.

Sir,

The Hon'bte NGT vide its order dated 12-12-2024 dtected as under:-

7. The Commissioner, Srinagar Municipal Corporation appeared virtually through VC and
indicated steps belng taken by the Municipat Corporation. He indicated that waste to
energy plant which was supposed ro be establlshed could not be taken up due to the

failure of the developer. Based on the response given by the Commissioner, we are of the
opinion that no positive steps to address the solld waste, the leachate issue, or the

sewage problems are being taken by the authorities. The effluent discharge is directly
entering the streams and the river. Hence, there is complete violation of MSW rules,
including the Water (Prevention and Control of Pollution) Act 1974. The Member
Secretary, JKPCC, also appeared virtually and assured that he would also take action
a gai n st the vi o lati o n s.

8. Taking into consideration the serlousness of the ,ssue, the Commissioner, Srinagar
Municipat Corporation is directed to provide a time-bound action plan to mitigate the
situation on a mission mode. Further, JKPCC is hereby directed to initiate action against
the violations.

9. A report by the Commissioner, Srinagar Municipal Corporation and Member Secretary,
IKPCC shall be submitted at least one week before the next date of hearing.

You are, accordingty, requested to submit the Environmental Compensation format with
respectto the viotations of Sotid Waste Management Rutes atthe site to this office within three
days after examination of retevant office records and taking into consideration the period of
viotation in the matter. The matter is listed on 20-03-2025 and earty response is required in the
matter.

Yours faithfulty,

69Lq'q'-''-
(.GhanshamSingh) JKAS Z+, 2 , 15
Member Secretary

J&K PCC

I

.rq.-
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Jammu and Kashmir
Pollution Contro! Committee

__ hairman8Tjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Sir,

ITUWTSA

{nne*u>re - L
Parivesh Bhavan, Forest

Complex
rransport Nagar, 

{3il;;t
Silk Factory Road

Rajbagh, Srinagar, 190 008

.,4;),.\#,

NEW DELHI ?024

Regional Director,
|&K Pollution Control Committee,
Kashmir.

No.: IKPCC/Sc./ oA- 543-2024/2s />lB I Date: $ 03-2025

Sub: OA No. 543 / 2024 titled "Raia Muzaffar Bhat V/s MoEF & Ors."
Reft | KP CC / Sc. / o A 5 43 -2024 / 25 / 2t37 ; dated 24.02.2025.

With reference to this office No. fKPCC/Sc./OA543-2024/25/2137; dated

24.02.2025 on the subject captioned above, you are again requested to submit

the EC format for further timely action in this regard as the matter is listed for

hearing on 20.03.2025.

Yours faithfully,

*j}*tr'\<'
(Ghansh-am Singh)IKAS
Member Secretary

v 511 4_
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Government of Jammu & Kashmir
J&K POLLUTTON CONTROL COMMITEE

OFFICE OF THE REGIONAL DIRECTOR. KASHMIR

rss Sheikh-ut-Alam Campus, Rajbagh, Near Government Silk Factctry, Srinagar-|9A008

www.jkspsb. in Em ail : r egi onaldirect oJkmr@gmail. com Tel/fat a I 9 4-2 i I I 84 2

The Mernber Secretary,
JK Pollution Control Cornmittee,
Jamrnu.

No: pcc/ROK/LS (NCr)/Zazs/$2- 83 Date'-1s/031?a2s.

Subjectr Hon,ble NGT order dated L2-t2-2a24 in o.A No. 543/2024 titled "Raia Muzaffar

Bhat versus MOEF & Ors."

Reference:- Your letter No. J KPCC/5c./OA-351 l2A24l t548 dated tO'12-2024-

Sir,

The environmental compensation format with respect to periodic computation of

compensation charges on affecting violations of Municipal Solid Wastes (Management &

Handling) Rules, 2000 and the Water (Prevention and Control of Pollution) Act, 1974 by the

Srinagar Municipal Corporation that has happened in the Landfill at Achan-Syedpora,

Srinagar and continuing right up to the current time as reported by the Divisional Officer,

Srinagar is enclosed hereto for kind perusal and further course of necessary action as

required in the afore-titled OA please.

Encls: - A/a. nal

#
Copy to:-

1. Divisional officer, PCC, Srinagar for information. This takes
\s

the report

as su bmitted vid e N o. JKPCC/DO/5gr/EC-format/25/172 d ated 06-03-2025.

tr

ffi

J*I(*fu
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JAMMU & KASHMIR POLLUTION CONTROL
COMMITTBE

OFITTCE OF THB DISTRICT OFPICER, SRINAGAR'

Sheikh-ul-Alam Complex, Rajbagh' llear Government Silk

FactorY, Srinagar- i 90008

Regional Director

JKPCC, Kashmir

No:- JKPCCIDO/Sgr/EC-form atllsl !1a Dated:- 06-A3-2025

subject:- Honoble NGT order dated 12-12-2024 in o'A No' 543i2024 titled

Raja Muzaffar Bhat versus MOEF & Ors'

Reference:- Your office Letter No:- PcG/ROK/LS (NGTyZ025l71-78i dated:-

05/03/2025

Sir,

wirh regard to the subject cited above, kindly find enclosed the

Environmental Compensation Format of the M/S Land Fitting Site, SMC'

syed Pora Achan srinagar for further necessary action at your end'

Yours faithfullY

4".

,9 il

t

6f
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(
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J&K Poll
FormatEnvironmental

?01Rule$,swMunderviolations(For
no. 606in tha mattor

(As per
regarding

datedGreen

Part-A

CommitteelCou ncil Corporation and District Land Fill Site lrinagar Municipal CorPoratlon,Srinagat
L Name of the MuniclPal

concerned Officer
Ahmad Baba

2 of the
Officer,9797935000 ,Nazarbaba@Yahoo.com

3 Addrsss/Contact no' /Email lD

of Authorization granted under Rutes, 2016 (Applied not-applicd)
per record avalble Not Applied Yet.However,cTEtFl lssued vide nol'sPcBy'4lc of 2O217 Dt;'3O"06-I01',

4 up to one year {rorn date of isrsue'

up
dr. 16.01.1019 tn Recovery Facility is non'funclional

a5 pcr Hon'ble Ncr direction5 rn o.A. 606/20Xs
5

Part-B
Details

DemograPhY of the Area under MC Corporation

Itown 1.78 Laqs {as Census- 2O11)

Number of househotds in the
CurtEnt Houte holds 1,30 tar5

Number ot etection/ administrative wards tn the city I Town

I -1
Class of Town

11.4? Lacs (as Per Censut- 20ul
census

Lacs (Projected Current Popul"tion) As per Annual Report -lV Latest {2022-23}
Projected Population in 2020

per as pe
MTPO

2 by CPHEEOIEC guidelines issued by CPCB

quantity of Waste Generation as p€r Ann ual Report as submitted by
MTPD As per (Annual R€po* -lV tatest (2022"231

3 on Form-lV

generated IS bei ng disposed as per SWM Rules 2016 or per obtewation on Spol,Solid Waste gener'ted is not dirpoted ar per SWN! Rules' 2016

4 Solid Waste
Attach detail Annexure.

give descriPtion along r{ith photograPhs' as

of violation a$ p€r EC guidel ine$ ,4. ol days lrom the

till the required capacitY system of provided by the of days 2541 daYs

5 by JKPCB

Actlofi has been taken and notire has been isrued Vide

6 detait and also enclose copies

7 of oo concerned

and Ftecorrandation of Regional Oirect0r

the legal
L€gal t{otice and other Corresponding letter Copies is

a5

o
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PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail. com

membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

. WTSA

An"lexur\9 - L,

Parivesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

c

NEWDELHI ?O24

The Commissioner,
Srinagar Mu nicipal. Corporation,
Srinagar.

No.: JKpcc /Ls)/2o2sl4l,,o,,-Du-pLX sls/>)lo-Dt3 Dated: l$-os-zozs.

Subject Notice for tevying of Environmental Compensation to the Srinagar

Municipat Corporation Srinagar for violation of Municipat Sotid Waste

Rutes, 2016 at tandfitt site at Achan Syedpora.

Whereas, on account of persistent repofts about itlegat, unscientific and

untreated handting and disposal. of the sotid waste generated from the Srinagar City and

dumped at Achan Syedpora tand fitt site by Srinagar Municipal Corporation, Srinagar is

being disposed of in viotation to Sotid Waste Management Rutes,2016 and;

Whereas, the unscientific and ittegat dumping of municipat sotid waste is in
btatantviotations of [aws and in brazen defiance of the directions of the Hon'bte NGT in

O.A. No. 543/2024 titled Raja Muzaffar Bhat Versus Ministry of Environment & Forest

(MoEF)& Ors. and;

Whereas, Consent to Estabtish (Fresh) CTE (F) was granted to Srinagar Municipal

Corporation, Srinagar vide No. SPCB/416 of 2O17 dated 30-06-2017, which was vatid

upto One year. Thereafter, Srinagar Municipat Corporation, Srinagar atso faited to obtain

Consent to Operate (CTO) (F), as warranted under Section 25126 of the Water (Prevention

and Controt of Pottution) Act, 1974 and Section 21 of the Air (Prevention and Controt of

Pottution) Act, 1981; and

Whereas, fresh report submitted by the Divisionat Officer, PCC Srinagar reported

that Srinagar Municipat Corporation, Srinagar has neither obtained Consent to Operate

nor Authorization for instatl.ation of Waste Processing Facitity at the I'andfitt dump site

nor obtained for Authorization under Sotid Waste Management Rutes, 2016 f rom the J&K

pottution Controt Committee. Besides atso reported that, the processing/materiat

Recovery facitity was found non-functionat and the sotid waste generated is not being

disposed of as per Sotid Waste Management Rutes,2016 by Srinagar Municipat

Corporation, Srinagar and forwarded the report atongwith EC format to Regional, Director,
pCC Kashmir for tevying of EnvironmentaI Compensation vide letter No.

J KPCC/DO/Sgr/EC-f o r matl 25 I 1 7 2 dated 06-03-2025; a n d ;

Whereas, Regionat Director, Pottution Controt Committee, Kashmir endorsed the

recommendations of the Divisionat Officer, Pottution Control Committee Srinagar and

submitted the Environmentat Compensation Format and accordingl.y recommended for

tevying of Environmentat Compensation upon to Srinagar Municipat Corporation,

Srinagar vide tetter No. PCC / RDK / LS) NGT) I 2025182-83 dated 10-03-2025 and;

96la..rr-
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Whereas, the modus operandi adopted by Srinagar Municipat Corporation,

srinagar for handting and disposat of Municipat sotid waste at tandfitt site Achan

syed pora has put the environment of the area to grave threat d ue to deterioration caused

by Pottution of ambient air and water quatity besides the irreversibte damage done to

ftora, ecotogy and water bodies and ecosystem of the area and;

Whereas, accordingtycase wasforwarded to Technicat Advisory Comm ittee (TAC)

constituted by the J&K Pottution controt committee for expert assessment and

evatuation of Environmentat Compensation, which recommended tewing of

Environmentat compensation in respect of 475 TPD (600-125 TPD) for a period of 1805

days w. e.f. o1-04-2020 to 10-03-2025 amounting to Rs.1262.07/= takhs (Rupees Twetve

crore sixty Two takhs and seven thousand onty) (the said start date has been taken in

compliance of the orders of the Hon'bte NGT dated 28-8-2019 in oA 593/2017 in the matter of
paryavaran suraksha samiti and Anrs. yersus union of tndial as per the directions of Hon'bte

NGT and guidetines framed in this behatf.

Whereas, in terms of Hon'bte NGT directions and rutes governing the subject, it is

proposed to impose Environmentat compensation as per the guidetines of central

Pottution control Board, Government of lndia, duty approved by Hon',bte NationatGreen

TribunaI for such vio[ations.

Now, therefore, take this notice and show cause within 15 days from its issuance

as to why:

i). Environmentat compensation proposed and recommended by the Technicat

Advisory Committee of J&K PCC, on the basis of Pottuter Pays' Principte (PPP) in

terms of directions of the Hon'bte Nationat Green TribunaI be not levied upon you.

ln the event, no tenab[e response is received within the notice period, the ordertor

tewing of EnvironmentaI compensation as per prescribed guidetines witt become

imperative atong with initiation of prosecution proceedings in court of law against you

without f u rther notice

This issues with the approvaI of Competent Authority.

Enct: EC Calcutation Sheet. 
e5qe.q0,.^-^e-

(Ghansham Singh), JKAS

Member Secreta ry, 15'V ' ag
JKPCC.

Copy to the:-
i) DeputyCommissioner/DistrictMagistrate,Srinagarforinformation.
ii) Regionat Director, Pottution controt committee, Kashmir for information and

follow up action,
iii) Divisional officer, Pottution contro[ committee, srinagar for information and

necessary action.

Page2 of 2
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levied
Muni n

ta

As pe*rpproved formula for levying Environmental cornpensation under Polluter Pays' Principle in o.A. No. 593/2017 by the

Hon'ble NGT order dt.2gl0g/201g, in a case titled Paryavaran Suraksha Samiti & Anr. V/s Union of India &ors., the details are

given as below:-

Environmental Compensation = Capital Cost Factor x Marginat Average Cost lbr Waste Management x (Per day

wastegeneration-PerdaywastetlisposedaspertheRules)+o&MCostFactorxMarginalAverageo&MCostx(Per
day waste generation - per day waste disposed as per the Rules) x Number of days violation took place * Environmental

ExternalitY x N

Where; waste quantity is in Tons Per Day (TPD)

The status of MSW generation and violation committed by Srinagar Municipal Corporation w.r. to waste management as per

different reports is as under: -

I 1.93 Lacs, as per census 2011.Population of Srinagar CitY

Million-plus city

15.50 Lacs

a) Class of the City

b)Current estimated PoPulation

A)

600 TPD
(As per Annual report of SMC' Srinagar)Quantity of Solid waste generationB)

I25 TPD

(As per report of Joint Cornrnittee constituted by Hon'ble National Green Tribunal vide order

<lated I 5-05-2024 in OA no. 543 ot 2024)

c) Quantity of Waste disPosed as Pt'r
SWM Rules,2016.

1805 days

(With elfect from 01.04.2020* to the date of submission of latest report dated

10.03.2025 by Regional Director, J & K PCC, Kashmir on violations w.r. to MSW

rnanagement by SMC, Srinagar)
*(The said start date has been taken in compliance of order dated 28.08.2019 of
the Hon'ble Principal Bench of the National Green Tribunal in OA no- 59312017

in the matter of Paiyavaran Suraksha Samiti & Anr. Versus Union of India &
Ors., which is reproduced below
.---lt is thus necessary to issue directions to all the States/ UTs to enforce the

latest with effect from 01.04.2020--

D)

No. of days of violation (N)

0.1
(As pcr.'Rcport of lhe CPCB in-house committee on Methodology for Assessing Environmental

Conrpensation antl Action Plan to Utilize the Fund")
E) Capital Cost Factor

.0
EnvironmentalforCornrnittee on Assessingof CPCBthe in-house MethodologyReport(As per

utilto thetzePlanancl Action

F) O&M Cost Factor

8.33
forittee onCPCBthe Commin-house MethodologyAS

*R ofIlllculated I l'lthe stant Per ePort(ca
theActionand Utilizen toPlaronmentalEtrvssessi

Marginal Average Cost lbr Waste

Management
G)

0.0008
Methodo for-house onCommitteetlreof rlog!CPCBlustall t as Reportlatedcalcu the case.I t't per

utilizeto thePIanand ActiononnvironmentaE

Marginal Average O&M Cost
H)

0.1

(As per.,Report of the CPCB in-house committee on Methodology tbr Assessing Environmental

Compensation and Action Plan to Utilize the Fund")

Environmental extcrnalitYr)

: 0.1x8.33 x(600 -125) + 1.0 x 0.0008x (600 -125) x 1805 + 0'10x1805

= 1262.07 LacsEnvironmental ComPensation
Rs.

o )

(Member TAC) TAC)

a
(Head TAC)

case,

768



J&K

I
Jammu and Kashmir

Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

a

ITUWTSA

AnnCr(tA,\-0 - 5

Parlvesh Bhavan, Forest ComPtex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW DELHI 2024

The Commissioner,

Srinagar Munici pal CorPoration,

Srinagar.

No: JKpCC/Sc-A/oA s43 lzozsl 7 l+L Dated:- D I -03'202s

Sub:- OA54312024 titled Raia Muzaffar Bhat Versus MOEF & Ors.

Ref:- Hon'ble NGT Order dated L2-L22024

Sir,
please reference to the subject and reference captioned above. ln this

connection, I am to convey that Hon'ble NGT in its order dated 12-12-2024 in

the matter of oA 54312024 titled oRoio Muzaffar Bhat versus MOEF & ors"

have issued directions as under:-

,,Toking into consideration the seriousness of the issue, the Commissioner,

srinogar Municipol corporotion is directed to provide a time-bound oction plon

to mitigate the situotion on o mission mode. Further, JKPCC is hereby directed

to initiote action ogoinst the violotions.

A report by the commissioner, srinagor Municipal corporotion ond

Member secretary, JKPCC shatt be submitted ot leost one week before the next

date of hearing".

As such, you are requested to ensure timely submission of time bound

action plan to Hon'ble NGT with intimation to this office as the case is listed

for hearing on 20-03-2025.

Yours faithfullY,

g6cL&0"c-
(Ghaniham Singh) JKAS

rflzMember SecretarY | '), ) F.\l
er,{' ry
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

The Commissioner,
Srinagar Municipal Corporation,
Srinagar.

No:- iKPCC/SCA/NGT/OA543 /2025 / X CCL Dated: l-1 -03-2025.

Sub:-Hon'bte NGT Order dated 12-12-2024 in O.A No. 543/2024 titted
Raja Muzaffar Bhat Versus MoEF & Ors.

Sir,

Ptease refer this office letter No. JKPCC/SC-A/O45431202512231

dated 12-03-2025 and order of the Hon'bte NGT dated 12-12-2024. ln this

connection, you are requested to share a copy of the time bound Action Plan

prepared for mitigating the situation in terms of the aforesaid order of the

Hon'bte NGT.

Yours faithf utty,

(Ghanshe6
am

0rq.0,,".^.-
Singh)JKAS

Member Secretary l'l') , a j
J&K Pottution ControI Committee

Jammu

Page 1 of 1
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SRINAGAR MUNICIPAL CORPORATION

TIME.BOUND ACTION PI,AIY FOR SOI,ID WASTE }{IANAGNMENT IN
SRINAGAR

l. Introduction

In compliance with the Hon'ble National Green Tribunal (NGT) order in Original Application
No. 543/2024 regarding unscientific dumping of municipal solid waste, bio-medical waste, and
plastic waste at the Achan landfill site, the Srinagar Municipal Corporation (SMC) has

formulated a structured and time-bound action plan. The matter was heard on 12.12.2024

before the Principal Bench of the Hon'ble NGT, presided over by Hon'ble Mr. Justice Prakash

Shrivastava (Chairperson), Hon'ble Mr. Justice Sudhir Agarwal (Judicial Member), and
Hon'ble Dr. A. Senthil Vel (Expert Member). The applicant was represented by Ms. Itisha
Awasthi, Advocate, while the respondents were represented by Mr. G.M. Kawoosa, Advocate,
along with Dr. Owais Ahmed tAS (Commissioner, SMC via VC).

The Tribunal directed the SMC to submit a comprehensive action plan to ensure full
compliance with the SWM Rules, 2016, and address the issues of unscientific waste disposal,

leachate treatment, and environmental degradation at Achan landfill.

2. Current Scenario and Challenges

ss0-600 TPDotal Waste Generation (2024)

18.04 TPDjected Waste Generation (2028)

150 TPD (50 TPD composting, 100 TPD MRF)

l1 lakh MTWaste at Achan

Page 1 of 4

lsru*
SRINAGAR
'lir'!r !':.9 r.,1 ".

Parameter Details

Existing Processing Capacity
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SRINAGAR MUNICIPAL CORPORATION

3. Detailed 'I'ime-Bound Action PIan: The detaited time-bound action plan is
as follows:

Phase-rvise [mplementation plan

Phase l: Immetlia ,,lctions (0-6 Mon ths: .Ianuary -.Iune 2025)

SRINAGAR
? tl lrL , -:.f i L,t . ..

Treatment leachate treatment plant

Odour and Dust
Control application of anti-odour chemicals and bio-enzymes

Buffer Zone of 3,200 trees

and Dust
fumigation and water sprinklingControl

Community
Strengthened grievance redressal mechanisms

ning of
Waste

Waste

tender is in its final stage and is expected to be awarded by this
with execution set to inA 2025

The tender is under evaluation and is expected to be awarded to be in
April2025

Phase 2: S rf-Terrn Plan {6-12 hfonths: Julv - I)ecember 2025)

Expansion of Composting
Capacity

Increase from 50 TPD to 150 TPD

MRF Expansion Increase from 100 TPD to 250 TPD

Garbage Transfer Stations
(Grs)

Work will commence on the operationalization of three new
Garbage Transfer Stations (GTS)

and Air Quality

st tender award execution begins
nstruction of 125 TPD

Facility

Page2 of 4

Action Status

Action $tatus

Strengthened monitoring controls
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SRINAGAR MUNICIPAL CORPORATION

Tendering for Major Waste
Facilities

llr.ra..ing
llfacility

for CBG Plant, RDF Plant, and expanded MRF

Phase 3: Medium-'I'ernr lfla+ {l?:24 lllonths: .Ianuarv 2026 * Decenrher 2{}26)

t*?rr
fs:y,+"q*f

lakh MT targeted for processing by December 2026Bio-Mining of Legacy Waste

il,,,
TPD RDF plant under constructionRefuse-Derived Fuel (RDF) Plant

IF
9 TPD CBG facility under constructionmpressed Bio-Gas (CBG) Plant

11,."..,,*,
capacity increased to 459 TPDExpansion Completion

00% Scientific Waste Processing of landfill dependency

-scale remediation and land reclamation at
of Bio-Mining

Green Buffer Zone Expansion 10,000 trees planted

functionality achieved by Mar ch 2027of RDF, CBG, and MRF

Page 3 of 4
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Ptrase 4: Lons-'I'erm lllan (24-36 Months: Januarv 2(}27 * illarch 2{}27)

Action Status

Action Stafus
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4. Monitoring, Compliance & Reporting

This action plan presents a structured roadmap for achieving 100% scientific waste processing

in Srinagar ty March 2027. Through systematic implementation of short-term and long-term

strategiei, SMC aims to mitigate environmental risks, enhance waste management

infraJructure, and ensure regulatory compliance. The financial planning ensures that each

phase is adequately funded-and executed in a timely manner. Ongoing monitoring and

tompliance mlchanisms will ensure transparency, efficiency, and accountability in solid waste

management efforts.

SHIHAGAR
'l lt tsi , -i.t, 111 ::'.

':r Y{r ?t!i n IE

SMC CommissionerSubmitted by SMC and JKPCC

Quarterly Review C Member Secretary

SMC IT Departmenttracking ofprogressDashboard

assessments for SWM
vironmental Audits

Progress

toring Unit
Environmental

with NGT and
agencies

Page 4 of 4

Activity
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I inesnonsible 
Authority
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J&K PCCJammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925
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Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008
NEW OELHI ?O 24

The Regionat Director,
Pottution ControI Committee,
Kashmir.

No:. J KPCC/SCfu NGT/OA/2o 25/ AE€ 3 Dated: (f-03-202s.

Sub:-Hon'bte NGT Order dated 12-12-2024 in O.A No. 543/2024 titted
Raja Muzaffar Bhat Versus MoEF & Ors.

Sir,

The Hon'bte NGT vide its order daled 12-12-2024 directed as under:-

B. "Taking into consideration the serlousness of the issue, the
Commissioner, Srinagar Municipal Corporation is directed to provide
a time-bound action plan to mitigate the situation on a mission mode.
Further, IKPCC is hereby directed to initiate action against the
violations".

You are therefore advised to conduct site inspection atongwith DO

concerned and check the steps taken and progress made by the
Commissioner, Srinagar Municipat Corporation with regard to
f unctionalization of the Waste Processing Facitities at the site and their
current status at the eartiest.

Yours faithfutty,

&*bt<'^'e-
(Ghansham Singh)JKAS

Member Secretary $ll 
I t f

J&K Pottution ControI Committee
iammu

Page 1 of 1
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Govcrnmcnt of Jammu & Kashmir

.I&K POLLUTION CONTROL COMMITEE
OIIFTCN OFTHB ITEGIONAL DIRBCTOR - KASHMIR

,\hetkh'yl-tllan Campus, Ilajhugh, naor Aavernnrcttt Silk [,actory, Srinugor- t g000g

wtvwjksnctr.!! linail: rcgiunolllirglolkrgh.gltglk&1, T'tt,ftx 0lga-BttSaZ
>o<

Member Secretary

JK, Pollution Control Committee
Jammu

No:- PCC/RDK/PS/2 0Z4t ?,1s- 4l Dated:- t g -$-2025

Subject:- Inspection Report of M/S Landfill Site Achan (Achan Dumping
Site) Srinagar.

Reference:- Your I etter No. JKPCC/SCAn{GT/OA/ ZAZS D63 dated 1 5 -03 -2025.

Sir,
In compliance of the referred No., District Officer, JK PCC Srinagar

conducted fresh inspection of the site and submitted the repoft enclosed as
annexure -'l'.

Perusal of the report, lollorving points are highlighted:-

l. Cell No I & 3 are capped. Cunent waste from Srinagar District is dumped is
Cell No.2.

2. l.eachate plant lound defunct.
3. Waste Segregation was found in progress,
4. Application of anti<dour chemicals and bio enzymes was found in progress.

I-lence submitted.

Yours laithfully,

PA to Chairman. JKPCC for information of the worthy

4

PCC
ir

I

Copy to the :-

(*: Scanned with OKEN Scannet
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